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CENTRAL ADMINISTRATIVE TRIBUNAL
. . HYDERABAD

ORTGTHAL AFELICA ATION NO B\AC' OF 1995

shri gy F\r%! Ox\ge@-% APPLICAM(s)
@&wl feé«,(( G%Cuu _S“(’ /a/7,,
_gk’(feégcaeﬁéj ZE, . 51—-(7775534“9

RESRONDENT (5) -

T he appllcatlon has been submitted to the Trlbunal by
Sri » S A Advocate under
< L

@; Section 19 of the Admlnlstratlve Tribunal Act 1985 and the

same has been scrutinised with referehce to the" points

mentioned in ‘the cheek list in the light of the provisiorns
'Acontained in the Administrative Tribunal (Procedure)'fules,
1987, | ' |

The Appllcatlon is in order and may ‘pe listed for
admlsslor on_ . '

| -J}m@
It ) /
Detuty Registrar(Judl)

L‘ Scrutlﬁy Asé*&c 3
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section Officer,

Deputy Regisirar.

‘Registfaf.

Have legible cpnies of the annexure

dulv attested b
Has the TIndex
and p‘ jination

een filed..

of documents hee

done proper]y.

S
el

Has the appllcant'exhausted.all avai}éple ;;f)

remldles.

Has the declaraticn as-reguired by
fbrm .. T been made. -

Hﬂmbh.7 of

Have reuulred

(a)

out of single
(L)

In case an MA
filed,

Any other point,

Result of the
clerk. ‘

\

=%

number of envelonrs (file size})
 bearing full address of the. rgbpondents
been filed, [ \ .

Whether the relief sought for, arise
cause of actlon.

Whether any‘lnterlm relief is prayed
for condonation of delay in
1s it sjupported by an affidavit of
-the applicant, : -

‘Whether this case can be heard by single Bench, ;ifs

T
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scrutlny with 1nt1al of the scrutlny C:>Qf§7
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CENTRAL ADMINISTRATTVE TRIBUNAL

HYDERABAD_BENCH. g
Dairy No. %

Report in the Scn?y of Application,

Preeeﬁted bY. . \?’L[S Q@ ..Date of presentation /3 3 9) -

—

'.Apollcant (S),...J ﬁ

Sub_]ect 5%.074 % Denartment.. . 9@

Respondent (S) (:L4(i.....5:??§:;s ;5%1421? élis”i‘:5;4
Nature of grievance..., d W ,{ / /

NO Of appllcantsv--o-%no NO: Of ReS'OOndentS.ao....--.

CLASSTFICATION

(o)

1, Rimeamﬂmmnm1u1wepmmm?hnm
' (Three complete sets in paper books .

form in two compllatlons)

2. Whether narne descrir +ign and ad .ressed
of all the parties been furnished in the
' cause title, ‘

3. {a) H s the appllcatlon been duly 51gnedﬁ
and verlfled

{(b) Have the’ cdries bean d uly signed. %

: (c) Have sufficient number- of copies of -
“the aprlic tlon been filed, : . -

" 4, Whether all the necesoary partles are 1mp1eaded %

5.. Whether Enr'l ish translatlon of documents p /
in a 1anguace other than Znglish or '
Hlndl been file. :

6. Is the appllc‘atlon on in tlme, (See Sectlon 21) %

7. Has the Vakalatnama/Memo of ‘Appearance/ j}
~authorisation been filed. )

8. Is the appllcatlon malntalnable

(Ws 2, 14 .18, -or U R. 8 etc)

9. Is the application accompalned IPO/DD, for ‘;/5
Rs. 50/- . . _ .

10 Has thag 1mpugned orders Ori: 1nal/duly
attested legltble copy been filed.
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ﬁz .Skbég 4}14ﬁzaabyggha ff? .
DeAuNa, ’5\;\0\ of 1995

- 8RG ;
g“} C::p A Beitween ‘ '
‘é L TeAtchutanandam . es :hpﬁl X
=nd j‘

Chief Perscnnel Qpfficer, ' | :

Seuth Central Railway, {épa_ébrTEZZ?
Rail Nilayam, Secunderabad —~—— 7 .
“nd sthers ves Respondents

CHRONODLOGY OF EVENTS | ﬁAILWAY

1« The applicantis werking as Office Superintendent Grade 17

in the sffice of the DSTE/MW-M/ South Centrel Railway,

T

Secunderabad.
2, The applicent's pay @n his Prammtimn as Head Clerk was
fixed without teking inte scceunt the special pay of

Rse 35/~/Rs.70/~ whereas the pay ef his junier was

Er—ese o Wy,

fixed taking such spECial pey inte acceunt as 2 result the

aopnlicantix wha is senier ie dArawinn leceear nav than hie =
juniar.

3. This Hen'ble Tribural in Q.A.Ne. 95/90 and 192/90 end
some other (.As srdered to step up the pay of the seniers
1 with thatef his juniers frém the date of the junier

cammenced te drew mere pay than the seniors.

4, Ta aﬁplicantrmade representatian te the ‘respendents
which was turned down by bhbem an the greund that the

appicent is raet applicent in the (.As referred te by him.

A .54 Hencethe present 0.A, is filed for & directien te extend
A the benefit af this Hen'ble Tribunalts judgeﬁent in 0.4,

192/90 ts the applicants herein.,

5 M@'\) ' e

12~03 1995 Counsel feor the kpplicantéa
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ARPLICATION UNDER SECTION 19 GF THE CENTRAL ADMINISTRATIVE
. ‘  TRIBUNALS ACT, 1985

IN THE CENTRAL APMINISTRATIVE TRIBUNAL: HYDERABAD BENCH AT
: HYDERABAD

Between

T.Atchutanandam o Applicants

and

Chief persennel Qfficer,

Seuth Centrel Railway,

Reil Nilayam, Secunderabad : _ .

and others ' - Respondents

I N D E X

-‘m—'—‘-ﬁ--wiﬂ—-nmc—u-a—«uu——-—‘-—l-—“-h
v

S.No.  Date ‘ Particularé ‘ o . ..Pege.Ne.
01 . 12&03*-1995 Urlgllla.l; gpp.u......q;.,‘h_‘.. - V
02. 23-08-1994 - Cp0/SCR/SC Nd. SG.4B1/

' Ministerial /Vel.II D7

re jecting the claim ef
the applicant

03, 21-01-1994  Representztisn of the

@pplicant to CPO/SCR/ | 08
. | sC
04, 04-03-1993  Cepy of the judgement of the D9 to 13

CAT/Hyd in DesA.No. 192/90

o FOR USE OF REGISTRY

DATE OF FILING s

'REGSSTRATION NUMBER

.

Signature of REGISTRAR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A e 22U of 1995 )

Between

T.Atchutanandam

5/ late T,Venkata Rawe,
zged 53 years, O0ffice
Superintendent Grade 11,
0/e DSTE/MW-M/Seuth Central ' :
Railway, Secunderabad . ——— AFPLICANTS

A N D

T

1« Chief Persennel Dfficér,
South Lentral Railway,
Rail Nilayam,
Secunderabad.

2+ General Manager,

Seuth Central. Railway,

‘Rail nilayam, - - o
Secunderabadse — 0 o |

3. Unien ef Ihdia represented
Beard, R&il Bhavan, o '
New Delhi ~== " RESPONDENTS

APPLICATIDN UNDER SECTION 19 OF THE CEMTRAL ADMINISTRATIVE
TRIBUNALS ACT, 1985

I.  PARTICULARS OF THE APPLICANT:

The particulars of the applicénf are es mentisned in

the aboeve ceuse title.

The 2ddress ef the epplicant for purpocse of service

of netices etc., is that of his Courisel M/s G.V.Subba Rae,

NeEthirajuluy Advgcates, HoeNBWw 1-1=230/33, Chikkadapalli,

Hyderabad ~500020.

I1.  PA RTICULARS OF THE RESPONDENTS:

-

in the aheve cause title.

111. PARTICULARS OF THE_IMPUGNED ORDER:

Ch{éf Personnel sfficer, quth_antral Hailway;
Secungerabad Letter Ne. (56) 481/Ministerial/V91.II:deted

23~-8~1994 rejecting the representation of the applicent dated



P -

21+7-94  fer stepping up qf‘ﬁis“pay on & per with his

junier withapt gxteﬁdiﬁg the benafi? of this Hen'ble ‘
Tribunals order No. 192/90, 195/90, 312/ te 314/90 en
“the gr@undthat he is net perty therkin o A$ suc, the appllant
. seeks a di reatlmn from this Hen'ble Trlbunal to the respen-
dents te extend the benefit of the judgemant in D.A. 192/90

as theappllcen t is slmllarly s;tuatedw
IVe JURISDICTIDN:

-+

‘The applicant declares that the subject matter of

the DeA. 'is well within the jurisaiqtimn of this Hon'ble

T 2 A — 'l —_— 4w _-lll‘:t U - - —

Tr;bunals Act, 1985 since he is warking as O0ffice Superlnten-
dent Grade 11 in the mff;ce ef the DSTE/MW-M/Secunderabad
in Seuth Centrel Railway.

Ve LIMITATION:

| The abplicant furthgr declares thai, the U.A§ ié
well within the limitation under Sactimﬁ 21(1)(a) of the

Central Admin;atrati#e Tribunals Act,.1985“sinpe‘the respondents
rejected thé representation of the applicant dated 21-7-94

by order dated 23-8-1994,

VI.. FACTS OF THE CASE:
The @pplicent humbly submits that he is now working
as Office Superintendent Grade II in the office af the DSTE/

MW-M, Beudtih Centrel Railway, Secundsrabad.

2¢‘ The Railway Board issued letfer on 17-7-1979 wherein
10% of the Seniecr Clerks posts to Se identified and the
Seﬁimrmmsf Senimr Clerks are to be paid a épeqia; pay ef-
Rse 35/~ + Pursuant te the Railway Heard ihstructisns 10%

of Senicr Clerks in gr;dg Rs; BBD-SSG were te be granted 31
-spacial pay of Rs. 35/- . Such mf‘the_ﬁenimf Clerks who were

given the said behefit ef Rs. 35/- continued to get the same



1

even after their premotion as Heaa Eggrks.wiﬁh effect
frem 1-1-1984 there was mass upgpﬂﬁatién ef posts in the
categery of Senier Elebks'ta.the_gpéde of ﬁeadit;erks as-a
result‘mf thch fhe Sgni§r7Cla;ks wEYE prpmmtgd aslﬁggd‘ 
Clerkss The spplicant mm eventhough he was senicrmzst in
the categery ef Sender Elerk, he wa% nct given the benefit
aflspecial pay kezfe befere upgrada&ién i.es befere he was

= Uend Mlark which resulted in his not getting the
bensfit of special pay in the categery of Senisr Lierw

wherezs some of his B2 juniers in the categery of Senicr
P : A .

Clerk were given the beﬁefit mfyspgcial pey of Re.35/-

and when they were premcted as Hesd Clerks continued to get

LERE =) T w1 — o

| .
= b P et wki~h reault ted

in the anemaly of the gunlmrs getting mere pay than the

seniora.

3w The applicant herain submi%s that as a result of

fixation of pay of the applicant in the categmry ef Head

Llerk with effect fram 1=1-1v04 @i v e

pay in therevised scele C@nSEqUENt en the 1mplementat1@n of
1V Pay Lommissicn's scales the pay of the appllcant hapuened
te be less thanlhmg ;unlmr Sri Hngtyanaxgyang_wh@ge“pay

was fixed.ét Rege 160075 we. T 1ﬂ$a1987 &ndxmkxﬁsxxﬁﬁx in
the pest of Head Clerk on the prefmcticn of the junimg

WeBa.Ts 26-11=-1986 whe was given the benefit of specizl

ef Rse T0/= poms even in the higher. grade whereas the

app{icant who is senier was net given thelbenefft of Rs,?U/—
P +hn.ﬂrnHE af Seniwr Cle¥k anq even after prometien as
Head Clerk theugh he was senier the pay in tis pes. -. .. L
Clerk wasfixed -without first gi?ing him the special pay

te which he was entitled as senisrmost Senior Clerk whereas
his junimis were given the benefit as Senisr Clerks whicﬁ

he continued to get even in the higher grade by way of

merger in the pay in the pes t of Head Clerk.

=
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4, . Thig anme ly ef the Junamr gettzng mare pay than

the san;mr warking in seme cadre 1s due to hls “having

nat baen given the benefit of Rs. 35/~ /Rs.TD/— special

pays Ths appllcant was maklng represan+a+iuh Tegarding

this anammly ER in f;xatlan mf pay w;th @ rEqUESt te step

'hls CAY 8N apar with hlS junier who Was drew1ng mmre pay

as & result of hls haV1ng been glven the said beneflt

» After
cmmlng t@ knaw ef the Judgement dalzvered by this Hon'ble
] _,W; a1u/90
Trlbunal in 0. A+ 95/90 and ather n.s- -
: _%-n¢n @ directi sn was glven to - the
313/90 sra 5 - o

respondents to step up the pay of the aopllcants theraln en

a parw*th their juniers frem the datEL@f the Junlars cammenc;ng

to drawhlgher rate ef pay than ithe thllrSu The Chlef

Persennel folcer, Seuth Centrpl Re:lway rejected the claim

‘ ~ _ppilcant in
6f the applicent on the plea that hew- | ' :

-~ gng turned ﬁawn h;s rEquest.
the n»ﬁﬂ T

5e It is respectfully submitted that the Chief personnel
Offieer . advisedtheapplicant by his lettér'dated 23-6-54

that the benefit ef the Uudqe ent cannwt be given to him

&g he ig not appllcant in the DJA, cited by him, Tt 13
respectfu?ly submltted that the relisf granted by this Hen'ble
Tribunali n Qegefo. 192/50 1n1ts erder dated 4-3-93 was zlge
affirmed by the SupIEme C@urt in S.L.P. hm; 12651<54/93 dated
4.3-93) and th e erders of the Trlbunal hmve beceme flnal. o
Similar relief claimed by the appllcﬂﬂts in D«AsNa. 600/%4 was
dlspmsedmf by erder dated 23-1-1995 dlrectlhg the respondents
te step up the appllcantsth9r81n in the cat&gary af Head |
Clerks so .28 te be an @ par with their respect;vp junierse
This Hen'ble Tribunal passed similar erders ;n some @ther .
D As ; It isrespectfully submitted that denial of the be§gfit
ef the judgement te the'applicants her zin is\discriminat@ry

and vielative eof Articles 14 and 16 of the Censtitution .
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The applicent is therefore left with no ether alternstive

except te appreasch this Hon'ble Tribunal fer justice.

VIT«  RELIEF_PRAYEDFOR :

in view‘ef thé cirpuMstances and facts mentioned
in para VI of the 0D.A. the applicant here-in prays that

this ikx Hentble Tribunal may be pleased te direct the

A R A SR VL L T e
®f this Hen'ble Tribunmel in DngNﬁ*_192790 by siepging up
of the pay eof the applicant an a par with hisrjunip; 5pi Ra
Setyanarayana from the date his Jjugier pghmgnced drawing
higher rate of p ay than the'applibant and cehseQméntly

pay him the arreare ef szlery and allowences &5 due since

* 3 1 Y P N -

ha anmlimrornd 4o wdmd Tot

in O.A.Now 192/90 in all respects by hadling thet the arder
ef the Chief Persennel gfficer, Ne. {BG)481/Ministerial/ |
Vol. 11 dated 23-8-94 as illegal, srbitrery and unconstitutional

end vielstive af Article 14 and 16 of the Constitutiens

VIIT. INTERIM RELIEF PRAYED FOR¢

. : x ' \
The applicant herein praysthat this Hen'ble Tribunal
may beplrased te pesssimiler orders as that made in J.A,

Nes 192/90 ae the case of the applicant is squarely cevered

- by the ss&id judgement which is alsa cenfirmed bythe Hentble

Coirmmams f‘,m.-.-i- -

IXa - REMEDIES EXHAUSTED: .

Theapplicant declarethat 'he has exhausted «11 the
remedies available under service rules in as much Aas his réprgn
sentatien dated 21-7«94 was rejected by the CPO/SCR/SC vide his

lgtter dated 23-8-54.,

X MATTERS PENDING WEITH ANY CTHER COURT:. ETC:
The spplicent declares that the subject maﬁterrreganﬁngg
which the epplicatioen is made is net pending with any ether

ceurt er Bench of thisg Tribunal .
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The’Registrar,

XI« PARTICULRRS OF POSTAL DRDER:

[ o : .
Indian pests Order Na, B -&F - 55€ 222
dated 15, %, é‘[‘( for Rs.SD/- drawn in faveur
the Reglstrer, Central Admlnl stratlve Trlbunel,

Hyderabad Bench, Hyderabad is encl-sed. -

XII. PARTICULARS OF INBEX:

[ —
An &ndex contsininn +ho desoca——-

relied upen is enclesed herewlth.

XTIT. LIST OF DOGUMENTS: !

@) Vekalat

b} index centeining.the deteils of metérial peépers
c) :fndian Pms.fal Order N@I. % rc'iﬁq - yrg ?‘?‘L..
dated (3.3 " for Re. 50/~.
o X
‘l‘q"*maﬂhmlﬁi

VERTEICATIOCN

I, T‘Atphgtgnandam? séi late T.VEnkéta:
Bam, agad 53 yeais;'ﬁmrkinglas mfficg superinten;*
dent Grade iI, gffice of the DSTE?MW-M, Seuth
Central Réilway; Secpﬁderebad do hereby verify
that be contents of para 1 te Xlﬁi sre true and

correctte the best ef my knmwladge and belief

that that I have nat su pmra@sed any material { /%\‘\h

fects of the case.

Mmarch, 1995 &t Hyderabade.

l
MM_ |

( T AT B A ) |
Te - , APPLICANT _

'
! l
Centrel Admin-stretive Tribunal, ( Afrr _
Hyderabad Bench, SRARY
: CANT.
HYDERABAB., . - COUNSEL FOR APPLICANT. |

. .
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SOUTH CENTRAL RAILWAY

Head quartersg Office
Pergonnel Brach
Secunderabad,

No. (G) 481/Ministeria)/Vol, II Date: 23-8-1394.
Shrt T, Atchutanandam,
OS.IL- :

( through _DSTE/MW-M/;SC)

2ubs Stepping up of pay on par with junior
Sri R Satyamsarasyana, HC, CSTB/C/Qi/SC

Refs Your representation dt,;._ 21-7=-199%4,

n

.
\

Youre.loim ﬁo step up upo 6"pay on par uith
your Junior based on the judgement given by CAT/

. - i A R UJ. \‘UI UI ['w 197

who have been granted stepping up of pay is not
tenable since the judgement delivered by CAT/HYB is
gpplicable only to the applicantsg of that particular
0.4 |

: . 3d/= xx -xx
4 (P.Madhu sudhana B abu) |
_ for Chief Peraonnel Ofricer,

// True Cow //
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, _

Dt, 21=1=1994

z

To
‘The @PO(&T Cadre)/SC

Through proper channel
R/Sir,

. Subs -St ﬁmg up of my pay on par with my Jr.
&ranara yana, Head Clerk now working
in CSTE/ /SC* s office,

%idé Tetter No, P’(%T[%WUPG/WW
dtc 10"'1"19880 )

(2) My representation dt, 17-7=-89 sent vide
| nsramw-m)/sc No, MW,3G,155 dt, 17-7-1989,

May pay on promotion as Head Clerk. ﬁ.e.f. 1= 1=04
has been fixed at Rs, 1560/~ w, e.f. 1=1=1988 vide your

Memorandum quoted baoVe, 1 haveé submitiea Trepresentavion
for stepping up of may pay on par with my junior Sri R.
Satysnarayana with effect from 1=6~1987 és his pay was fixed
at Rs, 1600/ a8 HC w.e,f, 1-6~1987 which is higher than

ny pay. No reply has been givm_to mé&

It is 1eamt that 20 enployeés vorking in &P0'a
office have been smctioned stepping up of pay as per the
judgement given by the CcAT/Delhi

I, therefore, reguest you to kindly arrange to
step up my éay on par with my junior as requested above
and if for any reason it is not ppssiblé to agree to my
request, an early reply may please be sent to me to enable

me to take further action in the matter,

Thanking you,
Yoars sincerely,

od XX XX XX
(T.Atchutanand an)
08,I1, DSTE/Mw=M4/0/SC

No, Mw.sd._l155.é.u. D.’Gol‘.vn 0fsiseof the Dsrﬂ(mw-m)/sc

Foruarded to PO(ST Cadre)/SC for necessar -

action please,
XX XX XX
DSTE/MW-M/SC \i
// True Copy . //
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gm THE CENTRAL ADMINISTRATIVE TRIBUBALS HYDERABAD BENGH
AT HYDERABAD :

0.4.No .

Between

1, Thriambska Rao; O
2, P.Venzateaguwariu

3+ P.Mohana Ranga Rao

l'l'.'- 'D.Bhav marumi

5¢ N Venkaiah

6. G,R,K,Reddy

Te M,Prakasa Rasp

8, M.Edmund Wingfred
9, D.S.N-S.re‘era

11s B.,Raja Rao

13, AL, Jelant

140 L.T.S.Sanna

15, V.V.3ubba Rao

6., N,F;Roosvelt Mohen
e Ch.v.i\n;jan'eyulu

9. O,Venkateswara Rao

L. K,Amapurna

21, N,Satyanarayaa
22¢ VyS,Paul

23, ¥, Sptucnarian
25, Syed Mahaboob Basha
2, M,Vasudeva Rao
2le M JKrishna Rao

28, K.Umameheswara Rag
29, R,Sadguru Murthy
30, P.RK,Paranashansge
31¢ S.,PB,Eswear
32, N,Venkat Reo

gz. %;‘R&xbrahglmym

¢ Leangacharyulu

35¢ S.Lukanandem-

36, AsGeVeeranna

57+ S.,Medhusudhana Rao
38, P.Subba Rao ’
39, P.Kasim Khan

4o, M.Gopal Singh
L1, B,anjeneya Sastry

and

te Divisional Railway Manager{lMG)

Hyderabad Division
at Secunderabad,

2s Divisional Railway Manager,

Vijayawada,

3+ General Manager,

South Centrel Railway,

Secunderabad

I

Date o decisiong 4eZ= .

=== BPPLICANTS
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&, Govermment of India
rep. by Secretary,
Min, ﬁf Railways, o
Rall Nilayam, ——- ' RESPONDENTS

New Delhi.
COUNSH, FOR THE APPLICANTS ¢ V,Rama Rao, Advocate,
COUN'SEL, FOR THE RESPONDENTS 8 ©N,R,Devaraj, Standing

S Coungel for Railways,
- CORNM:: | |
- HON, MR, _JUSTICE V, NEELADRI RaO: VICE CHAIRMaN
o ToTTTortmaa _umhmun _faTMNLY.

- JUDGEMENT
(Orders - as per HonMr, Justice‘?.liee_l“adr.t Rao, VC)y

. .&11 fbese forty two app_licants“are the Head Clerks/
:S;ab ﬁéat:is in Vijayaweda and Secundersbad Divisions, All these
aﬁpl-icmts 1.ciére promoted as Head'CIerj'lﬁ‘cs/Sub Heads on 1=1=84,

Thei:x' i)ay ags Head Clerks/Sub Heads ié"‘ lover than the pay of
the ;juﬁiofs who. were promdt ed as Head“ Cierks/Sub Heads later,

ML . 631 ad thia O.A. for direction %0 the regpondents to refix their
pay on their promotions as Head Clerks/auv nramus waws- o

from 1-1=1984 on notional basis duly treating them as -ha¥ing

been granted Rs, 35/- as speclial pay“ while they were working
a8 Senior Clerks and for payment of #mears with effect from

-1-9-T1985'.

2.
ag under; - y
Ten percent of the posts of Senior Clerks were treated

The facts which given rise to this 0.4, are briefly

as spechl posta and specil pay of Rs, 35/=- per month was given
asper éircular Neo, PC/79/3P/ 1/UDC qéted fi1-7-1979. Restructuring
of the posts vas gone in 1985, Theri“ the ratibn.betweaﬁ the
Senipr Clerk and Head Clerks/Sub Héada was fixed at 20:80, The
same wés ‘given effect to from 1-1-1984, Prior to 1-1=1984 the
special pay was not treated part of pay for fixing the pay in
thepoat of Head Clerk/Sub Heads on r‘plfomotion'. But while restru-
cturing was done, the gpecisl pay was dicted to be treated as

N\~
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part of the pay from fixing the pay in the post of Head
C].erk/&tb Heads on promotion.

3. In view of restructuring there was a steep increase
in the number of posﬁs of Heads uf Clerks/Sub Heads and hence .
the vacancies th-at_had arisen in the cateégory of Head C'J.e:fks/

' Sub Heads were for more than the 10% of tpe postg of the
Senior Clerks which were existing by t-he date of restructure,
Hence gome of the Senér Clerks for vhom special pay was
glven, were also promoted with effect from 1-1-1984, The
applicants were some such employees who were promoted aa

Head Clerks with effedt from 1-1-198# They vwere nét drawing

R e —— g gy e e e L S —

10% of the posts of Sentrr Clerks,

L, The anomaiy of Saaor Heed Clerk/Sub Hesds getting
pay lesg than thet of the juniors in tha’c category had raisen

because of one of other reasons-

1)  The special pay p:f Rs. 35/-_- was not treated as part
of phe pay for those who were promoted from the post of
Senior Clerk to that of Head Cl erk s/.Sub Heads prior to 1-1-1984
for fixing the pay in the cateogyr of Head_Clerk/_Sub i{_eads.
Hence these promotees even though they were getting specil
pay while working as SenérCierks, coui,d not get the benefit
of the speclal pay in fixation of the pay in' the cadre of
Head Clerk/Sub Heads,

ii) In view of the large number of vacancies in the _
posts of Head Clerks/Sub Heads with effect from 1-1=-1984, it had
beome necessary to promote even those gendr Clerks who were _
not in the 10% of the posts and they wee not drawing s_pec_iai 1
pay when they werepromoted to f£ill up el tee vecancles , |

Their juniors who were ‘within 10% of the postg of Senior

Clerka were given the special pay of Rs, 35/= per month, |
When they were promoted to the posts of Head Clerks/Sub Hedg,




i

when their tumfor promotion had come, this special pay
was treated as part of the pay for fixing the pay in the
category of Heed Clerks/Sub Heada,

5% Hence, in regard to these epplicants a enomaly
had arisen when their pay as Head Clenks/i‘itab Heada was fand
o el feund te be less after pram@ﬁigﬁ ef their juniors
who had the benefit é;&fhe spécial pay in fixing their

pay a&s Head Clerks/Sub_Heags,. But if_is_n@w well”estaplishad

that the pay of the seniors sheuld net be less than that
the_juniwrs, if all things &re equal and that they are

discharging tha game dutiés. In erder te aveid ggch
anomaly, a principle of stgpp;ng:ug’is_inﬁrmducgdf ‘it
means that if every thing is qual,_the-pay of the sepinr‘
hed te be stepped up with the pay ef the juniar_frqm the

date the junior's pay is mmre'than the pay of the seniaer.,

6o In thie cese, the applicents, claim that their pay

@npremotion should hé‘fixed_byrgiving them.the benefit of |
the special pay af Rs. 35/~”eyen thw?gh they were not getting
special pay of Rs. 35/~ per month while working as Senior

Clerks, They are claiming in en twe greunds.

a) IT their claim is geing to be‘a;cgpted there will
net bes any anomely cf‘juninr getting pay mere than that of
the senior and

b)  In view of the large number of vecencies, prometiens
even'befare theywere within the 10% of the pests of Senior
Clerks to which the sﬁecial pay is awta;heq and they sheuld
ﬁat be deprived of that.pay in fixing their pay in the
cadre ef Head Clerks/Sub Heédg fer it is not their fault
when fheywe;e prometed te the pests af Head Clerks/Sub
Heds even befare thgy hed fhs eppertunity of wa;king ip the
posts of Senier Clerks within specizl pay of Rsﬂ 35/- per

mﬁ)nthg

s
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Te By adepting the prineciples af stepping up the
anomaly can aveided. Hence for this purpese there is ne
need te fix the neticnal pay in the categery af Senior

Clerks by adding special pay ef Rs. 35/~ per month.

8 ~ Heard Mr, Murthy for Mr. V.Rama Raa, Cmunsel

for the applicabts and Mr. N. R.Devaraj, Standing Cmunsel
for the respendentse |

9. Wwhen the applicents and these whe are simiiarly
situated were not within the 10% of the posts eof Senier

Clerks, ts which the special pay is attached and when

there is ne ather equitable ground for addingth special

pay in erder to rix thepasy in the cadre of Senior Clerk

netienally for the purpeee uf fixation of pay in the post

‘of Head Clerks/Sub Héads, the lztter cententiomn cannet be

ecdepted.

10« Inthe result the stepping uﬁ of séla;y ef the
applicants es the Head Clerks/Sub Heeds has te be made
from the date en which the pay of their juniors is higher

thantheir pays The arrears of éuqh fixatian have te be

paid withinthree menths from teday.

11 The gA is ordered accerdingly. Neo cost.

// True Copy //
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\ S - { APPLICATION NO. . OLD PETN. NO.
: . __°  CERTIFICATE ‘

 Certified that no further action is quulred to hbe taken
and the case ﬁg fit for con31rnment to the Record Room(EEclded)

‘ Dateds ﬁL{b‘“v?(/‘r

“Counter HSigneda .
Court Officer/se

‘ PVille

n Officer. Signature of the Dealing Asst.
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THPED BY' : CHECKED BY
COMPARED - BY ' APPROVED' BY

A hY e e e

HYDERABAD BENCH AT HYDERABAD.™

THE HON'BLE MR.JUSTICE v.NEELADRI RAO
VICE CHAIRMAN '

A ND

© THE HON'BLE MR.R.RANGARATAN: (H(ADMN)

e
DATED &&= —mm 1998+
—
LORDER /JUDGMENT 3
in — - : - >
OAQNOO‘ A ‘\y .
: e “gl ) .
TA N (Ul Py )
Admifted and Interim directions
issued. ' ' :
Attowed. ,

\/'

Disposed of with directions.

\ Dismissed.
" DisMissed as withdrawn ' ) .

Dismidsed for default




Supr\Q—W\L. CDU\'('— r L MO' OI/CH

ghaﬂﬁfﬂ_ ADMINISTRATIVE TRIAEUNAL : HYDERABAD BENgH - HYDERABAD

>

‘CIUILAPDUX- e N0, 15 3R G% taag

PetiEIgn /Mppeal vas f’lled in thHe SUPIEME COURT OF INDIA
by SJQ_UNO(‘ (S’{ én&; Of‘)l é%é%_g T ﬂfdﬁutﬁnmc{mm
Oepartment seekmg ledve to appeal/ﬁ:ﬁ:ﬁraa-l against the
Urder/Judgment 0f this Hon' ble Trlbunal dated b -4 - as
amnd gade in —E:.TR./D A.No. 3qq|q§. The Supreme Court
: R 4.,.,--....._......._.....“_1.]*!/'“
Auas pleased to Cd=miss /Allow/

vﬂc—wmﬂ'tﬁﬁn-ea&%mon &;“ILQ":C?'G,';. ’ S S

The Judgment of the Tribunal in 3,4 \JD. 3L(Cf/ﬂ?b
and the letter/order of the Supreme Court of India are enclosed

- herewith for perusal,

%ubmitted.
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- ?i;communications should be '\G\’\ D. No. 119/96/Sec. XII-A
odgessed to the Registrar. .
Sge"ma Court, by designation, éL O\ SUPREME COURT

‘ /J' NOT by name INDI A

Telegraphic address :—
““SUPREMECO" 2 ©  September 97
Dated New De‘hi, the.ll-l..l...llll.-. MC“‘I'I'OIIt'-.iouc..nl..-ﬂ-19

Froms
The Registrar (Judicial)
Supreme Court of Indis,
New Delhi.

To,

T lu-g—ﬁ“- "-'ﬁlb'
Central Administrative Tribunal
{(Hyderabad Bench) at Hyderabad.

CIVIL APPEAL NO, 15381 CF 1996

Union of India & Ors. ees Appellants
Versus

T. Atchutanandem see Respondent

Sir,

In continuation of this Registxy's letter of even
number dated the 13th December, 1996, I am directed to

forward harewith for information and necessary asction a
certifisdc copy OT Tne dscree or this Court dafed the Znd

December, 1996 made in the matter above-mentioned,

Please acknowledge receipt.

Yours faithfully,
/&@%9/
(

for Regj er (Judicial)

2 Tribung) ?
! qig fla
AEAD BENGY

1445 =3.0CT 197
| SISERCRIYED

i fm e st e
SEEOR A PR CELTION

L
M"’MMFW”%&HLLTZ‘_J'

as T
MY

&




Sup. C. 82
#~ <IN THE SUPREME COURT OF INDIA
. | KCRIMINAL/CIVIL APPELLATE JURISDICTION _ —

Cegtified to Se l1ue copy

on ¢ | UM - A4 "
6“58§8 Aﬂglfﬁg;;;fﬁi?kﬁ-

M' B ﬁ IR S IELY *%?&"! “r. tas "“‘_“99
IVIL APPEAL NO, 15381 OF ¢ Supreme Ccurt of India
{Appeal by special lsava granted by wLuurtts-ordgy e -

dated the Znd Dscembar, 1996 in Petition for Spacial

Leave to Appeal (Civil) No, 4699 of 1994 from tho Judgment
end Ordsr dated the 26th April, 1995 of thz Central
Administzative Tribunal, Hyderazhsd Bench at Hyderabad in
Bvo No, 349 of 1995)

Union of India,
represented by Member (Staff)
Railway Board,
Rail Bhavan,
New Delhi,
<, Genaral Manager,
South Central Railway,
Rail Nilayam,
r Sscunderabad

3, Chief Personnel Officer,
Jouth Central Railway,

Ser

Rail Nilayam
Secunderabad, ess Petitioneng/
Appellants
Versus
_ T+ Atchutanandam
:'o”3 Bffice Su;gdti Gre II. ‘

b ,, c/o DSTE/Nw-R/ P R O
South Central Railway, e e I
secundersbad . wss+e Respondent

= ' 2nd DECEMBER, 1996

<
CORAM:
HON*'BLE MR, JUSTICE S.P. BAARUCHA
o K'ffw'\ﬁ / '
For the Appellants 3 Ms, Shashi xhan and Mr. A.X. Sharma,
Advacates, !
'’ | - The Appeal abeve-mentioned heing called on for hearing

bafore this Court on the 2nd day of December, 1996, UP QN

perusing the record and hsaring counsel for the Appellants




S PREME COURT Ca
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IVIL APPELLATE JURISDICTION .
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o

0 Nexx xR x
CIVIL AppEAl MO, 45381 OF 1996

Union of India & rs, Appellant

Petitioner

Te Atchutanandam

Respondent

CENTRAL ADMINISTRATIVE TRIBUNAL HYGERABAD
ENCH AT HYDERABAL
'A No. 349 OF 995}

WALLOWING THE APN:AL WITH N0 ODRDER AS TO f’t:usrs

L o

Raied the N2 1 dayof pecemhar!9? § )

~

Sharma

e on Record for
the Appellent

Compared with SHRI

No. of folios Advacate on Record for EDK

SB




jfg“ﬁ iy yy’rfﬁ/ M . i
hesein THIS COLRT/PASS the following ROER

*The respondeznt has besn served but hss not put
in an appearance, The notice isasued to him
statad that the matter might bs disposed of at
tha aLp atage xn ghu 1ight|af the Jﬂﬂgmant in
Chi o v ) . ,

: “;3;- Vka gugu;g; &'nggprspaxtsd*in 1996
SCALE €50,
Sine2 that judgment eppliss, the appesl is allowad

and the order under &Gppeal is sal asldes Thers
shall bn no ordexr zs to costs,”

AMD THIS COURT DOYH FURTHER ORDER thet this ORDER
ba auéctually asezved and carrisd ints sxecution by all
woncarneds
X WITﬁESQ thB.HBn'biﬂ Shri Aziz Nushabber Ahmadi, Chief
> Justics of Indis. at the Supremg Court. New Delhi. dated
this the 2nd day of Dscembsz, 1996, '

=) —

{T.de SACHDEVA)
SCINT REGISTRAR
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Hon'ble Member (&5’\jtiy//f ‘ T
. . - F

hDéputy Registrar (Jl@/{/

/A

| 17553t4f>;#LﬂMé~4 Cl}ﬁ»rk%? T: ?L{+- P¢C°‘C7 }E?Tr

"CENTHRL ADMINISTRATIUE*TQIBUNHL HYDERABAD BENCH :,HYDERHBAD;'

.m‘\sg &1 g 199

Betstitn/Appeal was filsd in the SUPREME CauRT GF INDIA
by S UJ"‘O“ St\‘ Qn&\q K/ Ovh, 2‘:3‘&“_”\— 0. nﬁ“c“\u,h:x'hclnﬂd&m
B ;-ir:m:=-=-:--w-'—-—=:= a.--lnna-—ga--«:—-—=—‘:"= Baarz R a gq inst th a

Drder/Judgment of this Hon'ble Tribunal dated Qb-o0y- ‘?f;

-and made in B et /0. AL ND., 314Qlcisr_ . . The Supreme Court

Was pleased to d&smtss/ﬁllnu the ledpewss appedl/BQt&%&6ﬁ¥8%8y~%ﬁe
E-:—-—~ Y RS -Dn g— l("l U6 -

The Judgment Of the Triounal in T.4./0.4 %L{Q‘WS'

...........

and the letter/order af the Suprema Court of India arg

cnclosud herswith for DcPUSJl

Submittaed.

Han'ble Vlee~Chairman /]

Hon'ble M ar (A) IE////

Hon}ble Member (2) %ﬁ/,/’7
R 5 W
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Woo.

L.go, 119/96/  sme. zIT-A

SUPFEE CCUZT OF L0714
FEY LELAL

21, 13%h Lecember, 1606.

The Additionzl & owstrcr

S

Supreme Court of India.

Ahe Lezgletror,
Central Adminigtrative Todibunal
(Ey@ennbnd Bench) at Lydernbsd,

CIVIL APPEATL nO(§) ¥5381 OF 1396

{Refs Aooeai(é) by 8hecial Leave granted by this
Court's Order dated the oug December, 1988

in ﬁwululo“ for 8390131 Teave to Apaeal(C1v1l)

o ¢) 4692 Of 1986 Irom JYhe Judgment
a1 Uroe" 2 teF""me 2oTH AT, 5 of the
—-”g-h AT RN _n-F‘ Tyy g s ndh“g Di" ;1/Cen‘b7‘al

tdministrative Tribunal (3 yﬂerebra Bench) at

T - -
.213’061.8.108,(3. in __Q:“@",—- . JOn;. 9 O_L 1 95).—“

e LY i .+ | %0 R T, S
et s R e m 4 = R i N AT o b e, 1 o PR S e TR RT o et et

Union of Indis & Org. " ...Petitioners/
fopellant(s)
" ~Vergus-
.'1‘. CAtchutsnandam ... kespondent (§)
3ir,

Under Qrder XITI, Rule 6, S.C.E., 1966, I am
to trangoit herewith for your inforwetion and

necessary action a Certified Cony of the Signed

Orfer dated th e 2nd Yecember, 1'996_ of the

— . N bman st remanti A o

Heres in the aforesaid matter will be sent to

vou in due course.

So/26-11~96.
SJ/1%5=12-96.
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y h g Certified 10 be true COPY
IN THE SUPREME COURT OF IND
CIVIL APPELLATE JURISDICTION 138584
cIviL APPEAL NOJS S8 OF 1996
(Arising out oF SLP(Civil) No.2&99 af 1996)
Uniaon of India &% Ors. e Appellants
versus |
T. Atchutanandam . e Respondent
CRDER

e e  mwawme .

Dalay condoned.

Special leave grantaed.

The reﬂpcndent has bhe=en served'but ﬁ;s not put
in an appearance. Tﬁe notice issued to him stati& that
the matter might be disposed of at the SLP mtage in the

light of the 5udgmen§ in The Chief Cummissiuher of

"Income Tax Administration, Bangalorg vs. Q.K. Bururaj

JE——

% Ors. reported in 1996 (1) SCALE 696. - 1

Since that judgment applies, the appeal is
allowed and the order under appeal is set anide. There

shall be no order as to casts.

LA
LY

"’Sd-ﬂ-’. .

- 3

.. - T
-n--0—'--M-A-.--ﬂ-.----()-

(8.7, 'BIARUCHA

New Delhi, | ‘ S

. .~ Decembﬂf‘ 2, 1‘?96- v e b . '.'.._,,__‘...,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH:
AT HYDERABAD,

‘0:A.NO. 349/95, DATE OF JUDGMENT; 26-04-95,
BETWEEN ) ,

T. thhdtangﬁdam' ‘ S ) ,I .» Applicunt.
AND )

1. Chief Personnsl Officer,
" 3C Rly, Rail Nilayam,

2. G neral Manager,

s€ Rly, Rail nliaya@,
Secundarabad.

3. Union of India rep. by .
Momber Starf, Railway Boerd,
Rail Bhavan, New Delhi. .+ Respondents.

COUNSEL FOR THE APPLICANT: SHRI - §,y,Subba Hao

r

COUNSEL FOR THE RESFONTENTS: SHRI (,V,Malla Reddy,
- Sr. /A1 .COSC

coRAM-‘

'HON'BLE SHRI JUSTICE V.NEETADRI RAQ, VICE CHAIRMAN

HCN BLE SHRI R RARGARAJAN. MFMBER (ADMN.-) .

CONTD 2. ..




0.A.No.349/95,

~ The applicants in this OA, who

JUDGME

Date: }mﬁl%(

‘f"’—ﬂ_—*——

N T

]I as per Hon'ble Sri R.Rangara]

_ Heard Sri G.V.Subba Rao,

Ln, Member(Administrative)'I

learned counsel for the

applicant and Sri C.V.Malla Reddy, learned Standing Counsel

for the respondents,

2, The applicant herein who is présently working as

Office Superintendent Gr.II in
South Central Railway, Sec'bad
a direction to the respondents

Head Clerk on par with his juni

nav of his _innior is hiaher_tha

benefits including arrears.

the office of DSTE/MWM,

has filed this OA praying for

‘ -

'R :
to step up Q}g}payg*igvm#)

or from the date on which the

3. The applicant herein was promoted from the post

of Senior Clerk to Head Clerk and subsequently as Office

Superintendent Grade-II. It is stated for the applicant

that the pay of Sri R.Satyanarayana, who was junior to

him in the category of Head Clerk was fixed at 1600/

with effect from 1.6.1987. It

is also stated that he was

given the renmefit of special pay of Rs.35/- p.m. even in

the higher grade. Whereas the
to him was not given the benefi

in the grade of Senior Clerk an

Head Cl2rk though he was senior

R.5atyanarayana.

applicant who wa2s senior
t of special pay of Rs.70/-
d even after promotion as

o the above séid s5ri

Bench dt., 4.3.19293 wherein one

4, 0A §0.192/90 was decided by an order of this

of us (Mr.Justice V.

_ Neeladri Rao, Vice~Chairman) ‘was a party to-that judgment.

were also promoted as

ceed/=

n_his pay_with all consequential



2. The General Manager, S.CePly, Railhilayam, Secunderabad.

”»
(¥
-

Head Clerk claimeé stepping up of their pay with respect

to their juniors on similar grouﬁds. That OA was allowed
. by this Bench. Similar OAs No.195/90, 312/90, 313/90

and314/90 filed for the same relief were also disposed

of by order dt. 4.3,1993, Point% involved in thoée QAS

were jdentical to the points covered in OA No,192/90,

SLpP Nos.12651-54/93 filed by the respondents in the above

fenr OAs viz. OA N0.195/90, 312/90, 313/90 and 314/90
against the decision of this Bench was dismissea wy

Supreme Court by its order dt, 18.11.1993. 1In visw of

the above, the decision of this‘Bench in OA No.192/90

had become final. As the applicant in this Oa is simiiarly
situated, we follow the judgment in OA 192/90 in this QA

A"
also -and give the same direction v1z;ﬁj

e sTepplay wuy s -‘.--—‘_-.‘-_.

Head Clerk has to be made from the date on which the pay
of his junior.is-higher than his pay. The arrears on
such figation have to be paid within three months from

thedate of receipt of a copy of this order.

5. The OA is ordered accordingly =t the admission

stage itself. No costs./ | .
P | ')thdehg ~
(R.Rangarajan) ' ‘ (V.Neeladri Rao)
Member (Admn.) Vice Chairman
Dated iLkﬁt;April, 1995, ]
N cggt'ﬂﬂg E .
ﬁ/ Deputy Registr C
T%rh * '

i. The Chief Personnel Officer, S.C.Rly, Railnilayam, Sec'bad.

3, The Member Staff, Union of India, Rai lway Board,
Railbhavan, New pelhi. ‘

4, One copy to Mr.G.V.S5ubba Rao, Agvocate, CAT,Hyd.

5« Cne copy to Mr.C.,V.Malla Reddy, SC for Rlys, CAT.Hyd.

6. Cne copy to Library, CAT.Hyd. ,

7. One spare copyYe

pvm ‘ | :
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CISIL worvi -t 72,1538 L7 1138
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Tl of India * oz, eeenpiBulland,

Jeo lahitona el o oo t@spandus,
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IN THE SCUPREME COURT OF INUIA CIVIL APPEALLATE JURTSDICTION
CIWIL APPEAL RO.15381,1996 (Arising out of SLP(Civil)
Nokh 4699 of 1996) |

Unicn of India & Ors.

r, Atchut ahandam

[ N ]
versus

LE N J

QOR.DER

Deliay condoned.

Special leave granted.

The

appreararnciCe

respondent
The not

" might be [disposed of at
in fhe Clrief Commissioner of Income Tax A

Appellants

Respondent.

f‘has been served but has not put in an
ce issued to him stated that the matter

Vs. V.K. lGururaj & Orse reported in 1996

SiJce that judg

order under appeal is set aside.

the SLP stage in the light of the judgement
dministration, Bangalere
Ils SCALE 6964 )

ement applies, t é appeal is allowed and the
The ‘shall be no order as to

New Delhil,

. December |2,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HY DERABAD BERCH 3

1996.

s5d /-

(s.p. Bharucha) J -

5S4 /-

QS-.C:. Sen) U- .

NO «CAT /Hird Judl /SC /9 /97

To

1. The [Chief Personnel Officer, south Central Railway, Railnilayam,

4

gecunderabad. .

2. The General Manager, S.C.Raiiway, Railnilayam,
3. The |Member(staff), Railway Board, kail Bhavan,
4, One|copy to Sri. G.V.Subba Rao, advocate, CAT,
5. Onelcopy . to 8ri. CiV.Malla rReddy, SC for Rlys,

6. One

Rsm /-

spare CODY.

HYDERABAD.
Dated: 3.2.1997 .
&-7-9)

54 /-

ThF order of the Supreme Court of India in C.A.N0.15381 of
1996, d&:ed:_2.12.1996, may be commnicated to the concerned.

Deputy Regéstrar(Judl.)

True Copy//

Sec%ion Officer(Judl.)

ASecunderabad.
Wew Delhi.

Hyd.

caT, Hyde.
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{ao 1IN THE SCUPLJME COURT OF INDIA CIVIL APPEALLATE JURT SDICTION

¢  CIVILIAPPEAL NO,15381/1996 (Arising out of SLP(Civil)
mo.4egP9 of 1996)

Unien of India & Ors. cos Appellants
L VYersus
T.Atchutanan#am ' ces Respondent.
[ :
ORDER

Delay !’condoned.

SpeCi#1 leave granted.

The rdspondentf has been served but has not put in an
appearance. |‘ The notice issued to him stated that the matter
in the Chief comigsSzohothe SLP stage in the light of the judgement
Vse VoK Gu.h raj & DYrSe reporta in ms—-(j.)“g:‘ﬁm"éﬁﬁi fianaalore .

I
gincel that judgement applies, t appeal is allowed and the
order under’ appeal is set aside. Thél'shall be no order as to

cOst S, d
| Sdé—
!,* (5.P. Bharucha) T -
| Sd /=
,'i (8.C.Sen) < -
New Delhi, |:

Decenber 2* 1996.
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IN THE CEHIRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH : HYDERABAD.

Ho .CAT /Hyd/Judl /8C /9 /97 Dateds 3.2.1997.
' i R (S P 2
I
Theorder of the Supreme Court of India in C,A.N0.15381 of
1996, datgbdt 2.12.1996, may be commnicated to the concerned.
1

i : ,
I 5d /=

b : Deputy Regést rar{Judl.)

“ // True Copy// — ,
‘ SM er(Judl.)

T~

1. 'The ‘?E:hicf personnel 0fficer, Scuth central Railway, Railnilayam,
‘secunderabad. '
2. TheGeneral Manager, S.C.Railway, Railnilayam, secunderabad.
New Delhi.

3,/' ﬁTheih&emerQStaff}, Railway Board, Rail Bhavan,
‘Onejcopy to Sri. G.V.Subba Rao, advecate, CAT, Hyd.

4.
5. ;:".anejrrcopy to Sri. CeV.Malla Reddy, SC for Rlys, CAT, Hyd.
Spare COTV.

6. /;/ 01’1@4




(= I3 THE SCUP LME COULT OF INGEA “IVIL APTUALLATE JU ISIE 7300

> CIVIL APP:AL 110,15381/1996 (arising out of SLP(Civil)
‘ 0. 4599 of 1996)
Union of Inils & Ors,. sss Appellants
' Jergus
TeAtthutans wiam ss e Respondient.
0. DER

Delay condoned.
Specigl leave jranted,

The :espondent$ has been served but has not put in an
aprearance, The jce issucd to him statcd that the matter

might be disposed of at the 3LP staye in the light of the judjement

in the Chict Commissioner of Incoie Tax A stration, Janialore
Ve VKo Tmirel & ote Fepcited In 196 :

[ T

order under apreal is set aside. The'shall pe no oldler d3 vd

cost3.
54 Jon
(5.Fe Bharucha) J -
5‘;3/— ‘
{5+CeSen) '\_J._

Decemvbeyr 2, 1996,

W OTHE CKIFL.AL ADMDTISTRATIVE TEILUIAL HY UBRAGALD BE Zil g ilXDEFABAD.

i .CAT‘E;!}Z&IH'JUQ ‘m é ‘g? mted; 3.241997,
Oy -9

The order of +he Supreme Court of India in CeA.0.15381 of
1996, dat~ds 2.12,1096, may be commnicated to the concerned.

Sa fe
veruty Registrar(Judl,.)

// True COW// RIS

<ol
section Uitiper(Judl.)

1, The Chi § Pe sonnel 0ffice:, South lentral - ailway, ! allnilayam,
secundarabade

2., The sene.al Manajer, SeCeliailvay, Fallnilayam, Secunderabad.

3., ‘The iner(staff), kailway ‘oard, Kall Bhavan, 'lew Delhi.

4, One copy to 8Sri. Ge.VeSunha Fao, advocate, CA™, Hyd »

5, One copy to Srie CaVeMalla Licddy, ¢ for Klys, Ca7™, ilyde

Ge One SpaYe CODY.
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. ﬂﬁméﬁigg of 1.3963

Union of zxzeﬁﬁa fe OFBy . wes Appellum;s :
_ N Vermiy o o
ﬁa&tﬂhﬂﬁﬁﬁaftnam - - ET L Reswnﬂe&ta
' ‘r o omER S o
mlayq condoncts

)
:33;&5.?1 leave a;;rani:eﬂ.

| the upspondenty has besn verved but has not mt inon-
appearsncos. The notbce issued to him steted that the mavter

g;igmh} hgﬁ?éms% oE at the SLP geage in the light of the Judgement

n The of Comuissioner ef Incoms Tax Al nisﬂsatmn Banlalore

va .%o (UPutal & OLS. Teported it 1996 (1) JGALE 690+ o
‘ Eii[éﬂﬁ" £hat judiomenc ﬂmza.&un;

order unc&eﬁ appesl .is% mt. asiﬁm i}hall be no araer as"iﬂ the

COBLS. | qp

I (8P Bhezucha) T ¢

| 1" . S mad;.sé:{a} -

Hew Deihdy) I |
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The, ::xdex of ﬁha Supreme Court of Zodla-in CohoHOL15381 of
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- 35 '.rhm: mnmr(smﬁﬁ. Railway Beatrd, Rail shavan, tew Delhi.
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CIVEL APPTAL 141538171096 (Ariaing out of SLP(CLWL,
KoufG9n of 1996) -

Undon of zanﬂm & mraq. ETT Appellants
Verpug K
: ‘!’mtmhutam?m:!am .- ' YT : RQMM@&!‘,‘Q
b mom

nezazg cun&euaﬂ.
apmﬂtal leave qmm:aei.

The }oﬁmimtz has bean am*vm hut hm mt: ;,m in an
appenrancoy  7he notice issued to him stated thet the matter

' ni.ght: be Gisposed of at the JLY ptaye in the light of the Judyemant

n ghe C’;&ﬁ,zﬁ gominsioner of ; phe Tax Admd stmtiﬁn Bonasdore
?ﬁn VoK s &7& _ b UR8s K&W nﬁﬁﬁ_ \ . . T

mmr« that- Judgoment azpp&&ms, o 'a@m}i 'rm allowed and the
order unﬂm. appoal L6 set asides  The ‘shall !m no order as to

sosts. L g
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flow Delhde | f | '
. Davcinaer 2;' 1995.

In THE CE’?‘f‘M Aﬁﬁiﬁmfﬁ?ﬂ ‘H‘I.}Jmi‘a mmmm BEILH 3 wmmm :

'W, 27 neteds 3.2.399?,.

’rha Jﬂwz of *-hm Suprene z‘:anrt 0% India in ..n.aoimaaa oi’
996, éat: 2.12&%6, may ba comrunicated La t'he conaerned.
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T IRVIL APELLATE JTISRICTION
- CIVIL APSC3L RB, 15381 0~ 1996

(Appeal by spsctal leew ngrabted by this Couri's order datsd
tre 2nd Tecembar, 1996 in ratitlon for Spocial Leais te Apneal
(CIVIL) 40,4689 of 1936 fron the Judgmant and drder datsd tho
26¢h April, 1998 gr the Coatrul Administrative Teilounal,

Hyderabad ‘Banch af Hydsrebad in 0.A.%0.349 of 1995)

linfon of Tndim, -
represented by Menmbor(Staff),
fol luay, Dward,failrheven,
Nou felhii AR

2, %erngrsl Mamager, -

Sagth Cankral Railuay,

3. Ohis® "arasonnel D#%icer,

_Gouth Camtral Railusy, , - ' : :
/'Rail 4 layam,Sscondorabod. vse Petitioners/
S - o 5 ; ' Appelisnts .

T, Btchutdnandam 4 -
DFfico Supdt. Gr.l1fY
c/o DSTE/NN-M/) fw. 1

South Cehtral Raflw _ I

Securderabad., «s» Rostandant
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'Fﬁr-th“fﬁpﬂliﬁﬂﬁts_f Pa. Shaghi Kirén and 7r.A.K.Sharme,Advocates

,if"fhza ﬁ‘p:‘feat abova-me ntionod beihg_cauau on ,f';ar hearing
" uwPare khis Court on the 2nd day of Decembsr, 1895, UFIY perusing |
the recard and hearing counssl for ths Appellants herein THIS |

EQUAT NOYH PASS the following BROE™ ¢

. “The reapandent hes been sarvad but has not put in
_ gri appearance. The notice tasusd to him stated that
the mottar might be disposed of et the 5LP stoge in
the .l1ight of tho jJudgmpnt in The Chief Commipgsinnar of
of Incgome Tax Administration, angalore va. V¥, Gurural &
Grsa. reported in 1936 (1) SCAWL BY6. .- o

I
|
]

“dince thet judgnent aanliaa,-th&”engéhl is allownd

" - amd the grdor under appoal is set sside. Thers ghall

b ng order mg to costs.”

©AND THIS EMRT NOTH PLATUCR ORMEA that thie ONF7R b3
. punctually obmarvad ond carrind into exenutlon by oll concarnad;
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UITHESS the Hmn'hl: Bhrd BAziz “ushabbor ihmadl, Chicf
Justicoe of Indla, ot tha fuprams Ceurt, %av Deini, dated
this tha 2nd dag of Pecanter, 1586,
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L Vig.oarsuyt/Jdifsc/osr . Datas 23-10=07

O R TV Dscrestst ardur af tho Sufrens Oourt of Indie
in Jivil %ncwl #o. 15301 of 1755, ct. 2=-12-95 {a communicot:d

' Wo"ﬂglat arCYien
a copy// ,é CA
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| 1. Trs Chiaf Pér'mnm 1 NP7 icar,
. Saut*™r Central Railvay,
fial) "4 Loyam, tatundseahad.,,

2e Tha Gangral Hameaqer, .
. DMaltuay,Magl &)1 !y:»r‘m,
v %ecu*:darabéﬁ.

3. Thu “gnser(Stasr), ai luey numsa ratl "’havnn,
tow Dagibhl.

-ﬁ..}*‘ir.ﬂ.h qubba’ "an.ﬂdvﬁnam CAT, Hy el ,
G rr.C.h."alle “addy, ST for Wiva,cff Hyd.
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